217  Bills Introduced
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RESTORATION OF RELIGIOUS PLACES
BILL*
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MR. CHAIRMAN . The question is :

“That leave be granted to introduce a
Bill to provide for restoration of religious
places under illegal occupation to their
legal claimants.”

The motion was adopted.
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CONSTITUTION (AMENDMENT) BILL*

(Substitetion of Article 155 and Amendment
of Article 156, etc.)

SHRI S. S. KOTHARI (Mandsaur): |
beg to move for leave to introduce a Bill
further to amend the Constitution of India.

MR. CHAIRMAN : The question is :

“That leave be granted to introduce a
Bill further to amend the Constitution of
India.”

The motion was adopted.

Shri S. S. Kothari : I introduce the

MR. CHAIRMAN : Shri Sheo Narain—
absent. Shri Madhu Limaye.
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CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL*

(Sub.titation of Chaptcr XI and
Sectfon 144)
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MR. CHAIRMAN : The question is :

‘“That ieave be granted to introduce a
Bill further to amend the Code of
Criminal Procedure, 1898.”

The motion was adopted.
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CONSTITUTION (AMENDMENT) BILL*
(Amendment of Article 124)

SHRI P. K. DEO (Kalahandi) : I beg to
move for leave to introduce a Bill further to
amend the Constitution of India.

MR. CHAIRMAN : The question is :

“That leave be granted to introduce
a Bill further to amend the Constitution
of India.”
The motion was adopted.

SHRI P. K. DEO: 1 introduce the

Bill.

RE : DEATH OF SHRI LAL BAHADUR
SHASTRI
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*published in the Gazette of India Extraordinary, Part 11, Section 2. dated 12-11-197 .



279  Re. Death of Shri Lal

Bahadur Shastri
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CONSTITUTION (AMENDMENT)
BILL—(Contd.)

(Amendment of Articles 330 nnd 332)
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